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eve generatio!l. That is one of thE' 
are&E which I can mention. 

I am not aware of any Soviet c,fIer 
of a 500 MW unit. I cannot, therefore, 
make any comment on this. "But we 
are thinking of doina ~hl! basic techno-
lOgical work on a 500 MW unit in the 
Sixth Plan. It cannoi come up now, 
as such a big unit will also r~quire 

preparation of transmi$l!iOn lint'S etc. 
for taking tho:! power fNll". that unit. 

He referred to some proiec't in the 
British days which Deemed to have 
caught his imagination. I am not very 
certain about that proje,~t. If he s'~nds 
the infonnat'ion to me. I shall certainly 
look into it, but I am not aware of it. 

On the supply of coal to thermal 
power proje~ts, I have rece.ived com-
plaints irorn some of the DVC units 
about the quality of coal supplied t'o 
them, U1d whenever I receive such 
complaints, I got in touch with the 
concerned Ministry and they do try 
to help. They have their own limita-
tions, and at' this moment when there 
are difficulties in the supply of coal 
to all consumers, I do not want to 
make an issue of the quality of elIal 
being supplied to power plants. 

8HRI BHOOENDBA JHA: It is 
bad quality. 

SHRI K. C. PANT: This is what I 
am talking about. 

About the new generating units, if 
he refers to the answer to starred 
question No. 536 answered today, he 
will get a complete list of the pro-
jects. . 

12.58 hn. 

PAPER LAW ON TH:t TABLE 

IMPOHT TRADE CONTROL POLICY 

MR. SPEAKER: Now, Papers to 
be Laid. Prof. Chattopadhyaya. 

SHm SEZHlYAN: May I make a 
8ubmisSiion? ..• " 

MR. SPEAKER; This js some other 
Uem. 

THE MINISTER OF COMMERCE 
(PBOF. D. P. CHATTOPADHYAYA): 
I beg to lay on the Table a copy of 
the Im,port Trade Control Policy for 
the year 1974-75-Vols. I • II. (Plac-
ed in LibraTt/. See No. LT-6511917"]. 

RE:PRESlDENT'S ORDER IN RE-
GARD TO AUTHORISATION OF EX-
PENDITURE OUT OF CONSOLIDA-

TED FUND OF PONDICHERRY 

SHRI SEZHIYAN (Kumbakonam): 
I have tabled an adjournment motion 
and that should have been taken up 
before any other business was taken 
up. 

MR. SPEAKER: Adjournment mo-
fion (In wbat? 

SHRI SEZHIYAN: On the un-
con&titutionality involved in passing 
t!1e Presidential order regarding with-
drawal from the Consolidated Fund 
of the Pondicherry Union Territory. 

MR. SPEAKER: If an objection is 
being raised on constitutional iaues, 
there is no necessity for an adjourn-
ment motion;! we can discuss it other-
wise also; of course, hon. Members 
can have an immediate discussion 
even on constitutional issues. An ad-
journment motion is necessary when 
something haa happened. and where 
the Speaker thinks that there is 
something on which a certain num-
ber of Members are required to rise 
and ask for a discussion. I do think 
that this could be discussed. If· you 
like an adjournment motion, I do not 
mind. Bllt I do l[Iot think " is nean-
sary. We can discuss it otherwise. 

13 IIIW. 
SHRI SHYAMNANDAN MISHRA 

(Bagnsarai): All right. 


